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CENTWL 2DMINSTRATIVE TRIBUNJ\L 	 - 

	

* 	GUWAHATI 13ENCH 

ORDER SHEET 
- 	 - 

4 	Original Application 
Misc. Pet-itdnNö.../ 

Contempt Petition No./ 

Review ApplicatiOn No./ 

Applicant (s) 

- Vs. - 

Respondent (s) 

Advocdte.• 	for the applicant j I 
Advocate for the respondent (s) 

Notes of the Registry 	Date 	 Order of the Tribunal 

L 1.5.20031 	
Heard Mr. U.K. Nair, 

learned counsel oribeb&L of 

jfl tijie 	 Mr. S. Sarma, learned counsel 

for the applicant. 

Issue notice to bhow 

cause as to why the application 

shall, not be admitted. Also, 

issue notice to 'show cause 

as to why interim order as 

prayed for shall not be granted 

Returnable by four weeks. :. 

List on 6.6.2003 for 

:• adrnl siOfl 

?i4 	 In the meantime, the 

No 	 respondents are directed t2ot 

to oust the applicant and 

all 
him to continue in the 

	

IIJI4 	 respective post' i 

- 	 Vice-Chairman 

mb 



.7 
o.A.91/2003 

6.6.2003 	Mr.A. Deb Roy, learned Sr. C.G. 

Oac/h/ MM 
2 P?7)-77774,,i &' ed 

)he. @oii.,iC 

s.c. appearing on behalf of.the respond-

ents prayed for time to .  obtain necessa- 

ry Instruction for filing written 

statement on the matter.. I4st again on 

1147.003 for written statement. 

In the meantime, interim order 

order dated 1.5.2003 shall continue. 

0 _ 
I I I 

Member 	 .Vióe-Chairman 

mb 

11.7.2003 	On the prayer of Mr. A. DEb Roy, 

* 	
tJtULq/\ 

rz 

learned Sr. C.G.S.C. for the respondents 
further four weeks time is a1lzed to 

written stat ement* 	 o 

List again on 12.8,2003 for 

admission. Interim order dated 1,5.2003 

shall continue. 

ó4a cllc/ /,/ilo' 
-- 

mb 

12.8.2003 

4IAJ 

Mryij 4tL 	14, 

ViceChairman 

Put up again on 12.9 ,2003 to enable 
the respondehts to tile written statement. 

Interim order dated 1.5.2003 shall 
continue. 

114,03 
	 L'1~11 ~w'~~ 

Vice-Chairman 

	

0/242-reUS /2/c//O'?, 	J;I 

M.Lot'7 	t)AV 

(yLLJA 

12. 9.2003 esent : The Hon'ble Sri K.V. Prahala-
den, Wmber (A). 

Further four weeks time is 

allowed to the Respondents to file writt-
en statement on the prayer of W. A. Deb 

Roy, learned Sr. C.G.S.C. 

List on 24.10.2003 for 
admission. Interim order dated 1.5.2003 
shall continue. 

e-e 	rv&1 c-i-Q-vj 

L-) t-e1P3 . 
j-rd.ç Sc .-ft 

mb 
mber 

"V 	 d---j > 	 ) r- 



1 	 F 
27.10.2003 	 The application is admitted. 

I List the matter for hearing on 

I 	 28.11.2003. 

er 

1iCVa 22(( 

'1 LLQ4 	 I 	. 	 cm 	K 

- 	 - ' 

mb 
I 	 H 

28.12.2003 1 	On the request of Ms. bU. Das 
1 	 learned counsel for the applicant, the 

1 	0 r 	 I case is adjourned. List again on 

22.1.2004 for hearing. 
al- (b- 

I 	 lCk4 
I 	 Member (A) 

mb 	. 

	

8.3.2004 	 On the request made by the appli 

• 	I cant the case is adjouned and again 

listed on ft 17.3.2004 for hearing. 

1 	 . 

-C 	 I. 

IL 	p_cAIJh 	 b 	
Member (A) 

2vt'4r 	 17.3.2004 1 	Heard counsel for the parties. 

Judgment delivered in open Court, kep 

in separate sheets: 
The O.A. is disposed in terms of 

I 	
the order. No costs. 

~er) 
,4 &. 	 bb 

AU 
v7 	ii-J-f 'J 	I 

•1 	
.y. 

I 	 . 	 . 	 . 

Ii 	 I 



I .  

I 

I 

J 

1 
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.DAT.F. OF DECISftli 1 7 .3.2004.  

• n-. 	 1.t'Lc •oters•. • • ....... . . . ....•. 

r.S.Sarrna& 	
• ..... ...... 	 ,••. ... .AL)VOCATE POR HE 

-VER5US- 

FOR THE 

HOWBLE MR, K. V. PRARLADAN, ADMINISTRATIVE MEMBER. 

H4ON 1 BE 

Whether RePOrters Pf local paer ma be ai1owe to. see tbe 

2. 	TcrJje r'errd t ;the Repoçtr or n(? 

ieir Jcriijps wish to see thq 1it copy of the 
Judgm ent 

iz to be c.1rcu1atd tQ he 	Bencfle ? 

Jnent d1ivered by Hon' bi e Mnber ( A). 

a 

- 	I 
I 



41  
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 91 of 2003. 

Date of Order .: This, the 17th Day of March, 2004. 

THE HON'BLE SHRI K. V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Sri Umesh Mahato 
Casual Worker 
Office of the Divisional Engineer, Telecom 
Microwave Maintenance, Guwahati. 

Mrs. Lakhiya Basfore 
Casual Worker 
Office of the DGM, ETR 
Guwahati. 

Smti. Sukhi Begum 
Central WOrker 
SDE, Goalpara 
De, Bongaingaon. 	 . . . . . Applicants. 

I 

By Advocates Mr.S.Sarma & Ms.U.Das. 

- Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Communication 
New Delhi. 

The Chief General Manager 
Eastern Telecom Region (ETR) 
7th Khetra Das Lane 
Calcutta-2. 

3 • The General F4anager (ETR) 
Shillong, Max Building 
Meghalaya. 

4. The Dy.General Manager (ETR) 
Silpukhuri, Guwahati-3. 

The Telecom District Engineer 
Bongaigaon. 

The Divisional Engineer 
Microwave Maintenance 

Bongaigaon. 

By Mr.Tk.Deb Roy, Sr.C.G.S.C. 

/ 

ORD E R.(ORAL) 

Respondents. 

K.V.PRAHLADAN, MEMBER(A) : 

As the issue involved in this' case in respect 

of a11 the applicants are of similar nature and the reliefs 

sought by them are also same, they were granted leave to 

espouse their cause by a single application.invoking Rule 

4(5) (a) of the Central Administrative Administrative 

Tribunal (Procedure) Rules, 1987. 

Contd./2 



'a  

-2- 

I have heard Mr.S.Sarma, learned counsel for 

* 	 the applicants and also Mr.A.Deb Roy, learned Sr.C.G.S.C. 

for the respondents. 

Considering the facts and circumstances of the 

case, I am of the view that since the applicant no.1 has 

completed more than 240 days in the year 1996, he is 

eligible for grant of temporary status/regularisation. 

Accordingly, respondents are directed to grant temporary 

status/regularisation to applicant no.1 as per rules within' 

a period of two months from the date of reáeipt of this 

order. Regarding applicant nos.2 & 3 I do not want to pass 

any specific direction upon the respondents. However, as 

their case has been recommended by DGM (Mtce.) ETR, 

Guwahati vide letter dated 22.4.2002 and also by a 

Committee meeting held on 11.4.2002, respondents shall 

consider their case sympathically and dispose of the 

aforesaid two letters dated 22.4.2002 and 11.4.2002, both 

Annexure-2 (colly) within a period of fourmonths from the 

date of receipt of this order. - 

Subject to the observations made above, the 

application stands disposed of. 	 - 

No order asto costs. 	 - 

J.V.PRHLDN 
administrative Member ' 

a 
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GFOE THE CENLRL ADMINISTRATIVE m I Bt.JN(L 

GtiW(H('i :i BENCH 

(n appi icaion unoer sec::tion 11 of the Central c-aministratiVe 
Tr'Ibunai ict985) 

':2003 

BET WE EN 

EJri Lmesh Mahato 
Casual Worker 

.f ,4:.jce of the I)ivisional Encineer, Telecom 
M:i.c:rowave Maintenance q Guwahati 

2 Mrs. La::hiya Easfore 
Casual Wor4;:er 
Office of the DON 1  ETH, 

Lu&tahat I 

mti Sukh i E1acum 
Central Worker 
$DE, (3clpai'a 

, Bonn a i q ann 
P!pp 3 Ic an 

nplicants 

/ 
The Union of 3.nd I a 
Represente(i by the b :retary to the 

Ministry of cmmunicatiOfl New ieihi 

The Chief Genera]. Manaqer, 
Eastern Tel ec:nm Rec:i.on (ETR) 
7t:h Khetra Das. Lane, 
La i L. U 

. The U3eneral Manacjer,(::TF) 
Sh:i. 1 lc:nç, Max Eft..ildirçj, 
Mecha 1 aya, 

The Dy. General Manacer (ETR) 
Si lpukhLU'i , (3J; I 

The Tel ecc:m District Er"qineer.  

Bonqainaofl 

6 The DI v:i,sionai. Cncj ineer, 
Micr'owaVe Maintenance, 

t ova 
 w0hrL 

I, 
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i)ETAILS OF THE APPLICATiON 

this 	appi ication 	is made 	aeinst 	the action of 	the 

li 

reP oncients 	n 	not conside rinc. 	the 	case 	of 	the app I icants 	for 

t 	of 	temporary status and 	requ:L cr1. sat ion 	in 
cr'an 

terms of 	the 

cheme 	circulation 	vide 	letter 	dated 	1.11 .89w 

2 	LIMITATION 

the 	app H cents bed are that the 	instant app I iat ion has 

been 	filed within 	the 	1 im:ltatiofl 	period 	prescribed under sect:ion 

21 	of 	the Administrative 	Tribunal 	Act-1985.  

3. 	JL)RisDIc:TIct 

I he 	app .1 ac ants further dccl are 	that 	the sub . cc: t matter 

of 	:t:he 	instant 	case 	is witha nthe 	jurisdictior of 	the Hon 'ble 

Tr:ibunaJ. 

i. FACTS OF THE CASE 

M. That the presert 	applicants 	are 	aqqrieved by 	the 	ac:t ion 	of 

the 	RespondentS in not cons:i.de rinq 	their cases 	in 	terms 	of 	the 

v ide 	I etter detect 	7 	ii 	Al 1 	the 	three 
scheme 	as commun ic: ated 

].e ted 	more 	than 	10 ye ars 	tocy have 	cc3rnp 1 e ted 
applicants ha ve comp 

240 days of continuum service but 	inspite 	of 	there beinO off icia]. 

r.ec:ords 	to show that the 	app 1 icants have completed 	the 	requisite 

than the Respondents have not yet 	pranted 
number of serv ice 	even 

h em 	the b ene f i t of 	the 	scheme 	The 	app I :0: ants 	are pursu :i nn 	the 

till 	bate noth ing has be en communicated to 	them. 	In 
met ter 	but 

judgment 	passed by 	this 	Hon hi e 	Tribunal 	dated 
terms 	of a 

31 8 99 the Respondents scrut in ised the c.: ases were 	rec:ommefldeC 

11 

,,~o  "" ", oo 



for pran t of tefrperary status and reçji.t I ar I sat ion Now a I most 1 

year .has elapsed but till date nothinç has been done so far in 

this natter. On the other hand the persons whose cases were never 

recomenc:led have been p ranted the b erie fit of the sch eme The 

applicants rresented their matters in several occasions but 

nothi6g has been communicated to them Situated thus, the 

app 1 icarats have come I::efore this Hon 'bi e Trhunal as a last 

r'esort 
S 

That 	the applicants are c::it:i':ens of :Lrdia and 	such 

they are entitled to all the r'iphts protections and pri vi leces 

as cjuar'nt eed by the Conat I tut. Ion of mdi a The issue involved In 

th is case in respect of a 1. 1 the apn 1 Ic ants are a I ml 1 ar and the 

re ii -fa souqht for by them are also same and as such they pray 

befoi'e this Hon 'hi a Trlbuna:i to join toqethar in a sinnia 

application invoklnq RLLLC 4(5) (a) of the Central Administrative 

Tribnal (Procedure) Rulesq 1987, 

That 	the applicant Nc .1 is presently work inq as a 

casual Motor Dr:i ver in the off:ic:e of the Divisional Enç'Ineer, 

Microwave Maintenanc:e, Guwahati aMhis  initial date of ennapement 

1//9 The of- fic iai commun:i.cations are availabLe in r'espect of 

applicrit No.1 reqardinp his date of init:i.al appointment and 

continuous service Since h is date of entry he li as he Ci work i nq 

continuousJ.y and the Lop I3ook is indic:ative of the 'fact that til :t 

data he is workinn The c:oncerned authori ty in fact - issued him 

ident; I ty 	card way back 	In the year 1-995 itself. 	At the time of 

h I a 	in I t i a l appointment h is name was sponsored by the 	1 or: a I 

Employment Exch anq e fc::ir such apioi n tment and the Department used 

to pay him salary under A0f3---17 pay slips and for all practical; 

purdlog'O, a I thouqh he Is des :i gnated as Casual Worker he has he en 

pa rformi rip requ.i a r nature of job an a inst the sanc t: I oned post 



Copies of the service records are annexed 

herewith and marked as Anne::ure1 coliy.  

The applicant No 1 craves leave of this 	Hon ble 

Tribunal to produce extract of the Loc Dook at the time of 

hearinq of this case 

That the appiic::ant No 2 Smti Lakhiya Dasfore has been 

workIng as casual work e r under the Deputy General Man aqer 

Maintenance ETR, Guwahat :1 since 1/7/91 Since her date of 

joininc the applicant No 2 has been contirn,iinQ till date as such 

without any temporary status or requl sri sat ion The app 1 icart 

No2 submitted her payment particulars in oriç inal before the 

concerned authority and the concerned authori ty p laced the 

material before the committee and by it's recommendation 

for'tarded vi de 1 ett er dated 22 4 2002 recommended the case of the 

appi icant. No2 for conversion of her service from part: time to 

ful t i m e into TSM 

That the applicant No$ Smti Sukhi Bequm has been 

workinci since I 	91 as casual worker under Divisional Engineer 

Microwave, Bongaigaon 	Ti 11 date she is c:ontinuing as such 

wit:bout any brack In her case also the yen ficaion committee 

constituted for the purpose of conversion to full time casual 

worker and subsequent r'egi.d an sat ion with temporary status 

recommended her case for qrant of temporary status and 

regul arisat ion aqainat vacant post of Group r by the same 

commLtfl icat ion dat;ed 22.4.2002.  

Cop :1 es of the said commun I cat ion dated 

224 ,2002 and order 16 I p2002 are annexed 

here'w: th and marked as Annexure-2 col ly 

That in respect of applicant No3, the Sub-Divisional 

E:nineer, Microwave Maintenance forwarded some information 

reci and log her comp let ion of 240 days in a year and recommended 

4 



her Lane for c:rant of temporary statua 

Copies of 	ose commun icat i on are annexed 

herewith and marked as Annexure-3 cc:? ly. 

44O 	That 	the app? :ic:anta:. 	have cc:mpleted nearly IP years of 

service 	and 	as such'they 	are entitled 	to be 	ijranted 	with 

temporary 	status and subsequent reçul en 	sal: ion i. n 	terms 	of the 

scheme: 	of 	1989 as communceted v:ide order 	dated 	7,11 	89 The 

aforesaid sc:heme c:ase 	into 	±orc:e pursuant to a iudqment 	passec:l by 

the Honbla Apex Court 	in WP 	(C)No 1280/89 

Cop i as of the Apex Court judgment 	and the 

cc:mmuncac)n dated 	7,11 89 are 	annexed 

:erE&!ith and marked as Annexure-4 	& 5 

respective iy 

4.5.  That the afc:resa :i. c:I Ann exure-5 scheme was 	subsequent I y 

modified by the Respondents in number of 1; :i mas of 	which mer:t :ioned 

may 	be made of the order dated 	1 	999 by 	whic::h 	the scheme was 

made 	applicable to 	the 	recrui tees upto 	i .SSB. Even 	if the 

respondents have not 	yet 	imp 1. emented any of those schemes to the 

present app ii c ants nor they have been pran ted wi. th 	any h ena f I t of 

the said behave its subsequent 	c: 1 an 	f icat ions 	issued from time to 

t :1 mc 

A copy of the said order dated 1999 is 

annex ad ha raw i tb and mark ad as Anne xure 

6. 

That the applicants becj to state that as per the 

records eva :i lab? a alonp wi th the respondents there is no dispute 

that each of them are anti ti ad to he qranted with temporary 

st atus as per the The comrun i cat ions as men ti on ad above 



iciicates clearly 	the fact 	that 	the r'espondents at point of time 

ml t:ated process 	for cr'ant:i.nc, 	them the hpnefit of 	the scheme but 

for 	the 	reasons ba:'t kncit&'n 	to 	them the respondents have not yet 

nranted 	the 	benefit to the present app1 ic:snts 	Presently the 

Respon en ts 	have 	decided to c: rest a 164 Posts 	but 	as 	per the 

informat:i.on 	cetherad by 	the 	appi icants, the respondents are no 

qoinç 	to consider the c: ases of 	the present 	app 1. ic ants 	in 	abscnc:e 

of 	any directive 	from this Hon 	1:1e Tribunal 	Situated thus, the 

applicants 	have 	come before this Hon 'hie 	Tribunal 	seeking an 

appr'Oprl ate rd I at for redressel of their grievances. They also 

p ray 	foi' 	an intel" i m order di rec ti flg the Respondents not to fill 

up any post in croup"D cac:tre 	and 	to allow si. I 	the 	applicantS who 

are Q on ti flu I rig In their respect: I ye services to con ti nL.0 ass such 

till 	 etinn of 

5 	3RoL'Nt)S FfJR REL I CF WITH L E3 ................ ROV 181 ON 

5.1. fror that the a.c:tion/inac:tion on the part of the app .lic.':ants 

in not cons:iderincj the cases of the ap r ilicants 	-.7 

": - 	;: 	 - . 	1S perse ii :i.ai and arbitrary 	and 

same is also violative of Article 14 
	

16 of the c:oneti hut ion of 

no i a and Laws framed thereunder. 

For 	that 	it 	is the 	settled 	law that 	when some 

pr.nd.iples 	have 	been 	laid down by a competent Court of 	law same 

is 	requiraci 	to be 	extended to 	all 	the 	slcnilsriy situatec:I 	employee 

withu'b 	requiring 	them to approach the door of the 	Court again 

and 	acain 	it 	is ner'tinent to mention here 	that this 	Hon ble 

'Fri buns 1 	earl icr passed number 	judgment .:3 	in 	this connect ion more 

particul any 	the 	judgment and order dated 	1 .8. B passed in 	O 

No. 	1 	'7/98 	and oth e: rs 



I 

5 	 For 	that 	the discriminat ion meted out 	to 	the 

applicAntp in not extending the benefits i -f the sc heme and i n not 

treating them at par with postai employees :15 v iolar i Va of 

(-rtici as 14 and 16 of the Costi tut ion of india 

5.4. 	For that 	the 	respondents cou :id not have den v ad of the 

benrits 	of 	the 	aforesaid sc:heme which has been 	appiic;ab.Le to 

their fellow employees which 	is 	also violative at (rticle 	14 and 

[onsti tut ion of 	J.ndie 

5.5. 	'Far 	that 	the 	respondents have 	acted 	±11 epal ly 	in not 

ronsida rnq 	the 	case of 	the ap 1 i. cents 	without 	ex ami n I ng the 

re 1 a vint 	documents 	submi t ted by the app 1 ic ants as well 	as the 

author':i ti as 	of 	their respondents 	And hence the 	impugned 	act ion 

of 	the respondents 	is liable to he set asic:ie 	and quashech 

:Frr 	that as per the order dated 	1999 	the cases 	of the 

app). icants are requi red to be consi dared under the scheme of 1989 

and 	since 	the 	app). 	c::ant have compl eted 240 days 	of 	cant inuous 

serviyel 	in 	teach 	a year s:Lnce 	their 	entry 	into the SerVice and 

hence the respondents are duty bound to prant temporary status as 

per 	the 	scheme 	more 	so when 	the 	other 	similarly 	situated 

amp loyacs 	I. :i ke 	that of 	the 	appi :ic:ants have been 	c:ranted with the 

said baeft 

5.7. 	For 	that the 	respondents have violative 	the 	judgment and 

orc:er 	dated 	31.8,99 	passed by this 	Hon ble 	Tribunal 	in not 

cal i:ihq 	the applicants 	for 	interview 	On 	that score 	alone the 

i mpuclned 	act; ion 	is 	I. i ab I a 	to be sat 	aside 	and quashed 

rthet 	in any view of 	the matter the 	action/inaction 

of 	4he 	respondents are not sustainable 	in the eye 	of 	law and 

liable 	to be set aside and quashed 

The 	applicants crave 	leave of 	the Hon 'ble Tr:ibunai to 



i i  

advance more p rounds at the time of hear I nq of the c: aa 

DETA I LB OF REMEF) I ES EXHAUSTED 

That the appJ icants dec:l are that they have exhausted 

l 1; the remedies available to them and there is no alternative 

remedies available to them 

7 . 	T"ERS NO] PRE:v I OUSLY F I LED OR PEND I NB IN ANY OTHER COURT 

The app 1:1. cant:s further declare that he has not filed 

previously any application writ petition or suit repar'dinp the 

prevanc:es in respect of which this appi icat ion is made before 

any other court or a ny other Bench of the Tribunal or any other' 

bhority nor any such application writ petition or suit is 

pending before any of them I n v ew of certain management 

restructuring occurred in the adm tn 1 strat ion or Ln a 3uflen t:: 

the applicants have come under the protect i ye hands of the 

t-ion ble Tribunal seeking urgent rel ief 

B. REL I EF SOUGHT FOR 

linde r the 1 ac: ba and circumstances at at ad above the 

aFDi :icants most respectfully prayed that 	the instant 	application 

be admitted records be cal led 	for and 	after hearing the 	parties 

on 	the c: ause or causes that may be shown and on perusal 	of 	the 

reords 	be 	c:!rant 	......a 'fol lowing 	reliefs 	to 	the eppl ic::antsr 

1 	To di ret: t the respondents to ax tend the ban af I ts of the 

said 	scheme 	to the aop Ii cants and 	to reciul arirred 	their se rv ices 

with 	all 	consequential service bane'fits 

M. 	To 	direct the respondents not to fill 	up 	any 	vacant 

po:'ts of 	Dai iy Rated Mazdoors without f I rst cons ide ring 	the 	case 

of 	the 	appi icants. 

S.A. To convert the 	app 1 Ic ants who are presentLy treated 	to 



bohlreated 	to be pdrt: time c:ual t&..''c"i<e'r to 	'full 	time 	cual 

wd:.rker and to extend the benei'i t of the scheme and subsequent 

ranisation as recommended by the verification c:ommitteeU 

84 	Cost of the app :1 ic ants 

Any other rel:eT!rel1efs to which the applicants are 

en t it led to under the 'facts and c: :i rcumstances of the case and 

deemed fit and pr'operIt 

9 

Pend;jnq d:Lpc:sal of this app]. :ication 	the appi icants 

pf'ay for an interim order direct incj the respondents not to fill 

up any vac:ant posts of Daily Pated Meadoors without first 

cinsiderinq the case of the appl icantsU The appi icts'further 

pP;VS for an interim order direct:i.on the respondents not to 

d siurb the i r se rv ices and to allow th em to con t in ue in the i 

rec:t I ye posts dur.:i.ncj the pendency of the case 

fl,;Uu,,,UUUUUUItUIIP. U 	 U U U U U U U It U U U U U 

ii. 	 p'i'rctp 	IUPUC. 

IUPUOU NOIt 

Date 

;. Payable at 	 (3uwahat :1. It 

I . LIST oFENCLJ:)31a 

As st;ated in the INDEX. 

9 
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(1? 

V E R 	C A T 1 0 N 

I 	Shri 	tJ1flSh 	Mahato 	3/0 	I Mahato 	açjCd 	about: 3 

years, 	at 	present work inn as Lasual Worker (Driver) 	in the 

office of 	the Divisional 	Enineer c 	Microwave.1  Guwahati 	do hereby 

v cr1 fy 	and 	at ate 	that 	the 	statements made 	in 	pa r'a r aphs 

are true to 	my 	knowledne 

and 	trcsE' 	mace 	in 	paraqraphs 

are 	true 	to my 	1eca1 advice 	and 	I 	have not 

suppreaseci 	any mater al 	f acts 	1 	am also duly authori seci by the 

other applicants 	to siqn 	th:i.s 	verific:ation on 	the:ir beha1f 

And 	I 	aicn 	this v!ri fication on this the 	PSth day of 

U11Ef 1\lPt-1f\1O 

I i 
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I Indian Post & T&oqraphs Department 

IDENT1TY CARf 

No.  

Name of Holder UPvlj:S H 

MAATO 	.1 
Appoint hold 1'i TQRJ ThU 	

- 

) Ident/f/ca,-, mark & 	
(CA cuA L. 

 
Height (J / U 

'ID .P 1 . c!/)P(:, 
 

Signatuta or Thumb Impress/on 

(ri 

S/gn80,8 & 	/9/;af ion of 

Issuing 	
IYAt imQt- 

d f ,u,ngj 
8(Il/iOrity 

(Place) 	 (Dato) 

COCA 

N 
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DEP1RTMENT OF TELECO1MUNITII n 4  
S 

OFFICE OF THE D 0JT MICROWAVE M1E GTI 

	

S. 	

•S 	 ;1" 

.5. 	 % 5.• 

I 	 TOrs 	 \ 	4 	 - 

• • The Director Mtce 	 . I 

• 	..-. 	 • 	• 	H 	• 	'.ir•. 
* '• 	ET,qaUhati 	 • <• 'f 

''r 	
t . 	•. 

1)i'7/QI/E10/997 	
Dated at Gauhati tho 15/10/96 

I 	 • 	

:I 	
• 

5ubt- jp1ooflt of casual labour 

•; 

Except two casual motor driver o casl labows are wop 

contincoUSlY in this Division: asal .1abouS are engaged for 

short period 	
ing leavetp:ri0d of RM and holid3YS etc ut 

o casual labour engaged lc0 ntifle0Us wor)dngo ParticUlULS of 
n  

	- 

I 	 • 	

( 5 	l 	 *.1 I 

,casua1. M/D aro given belo,'':  
t 	. 	) 	1 	•• 	• 

1 	H 	I 

s'0 	Oe .Nãrne 	
Date of eng.geflt 'me of o 

-- -- 	
—--------—-- 4 

, •ç 
	• 	 cL 1hO erig \ 

• 	• 	I 	j 1''. 1' (? gad' the cau 

I, 	'1' 	 flu , 
	f, s51fl 	( 	111abol 	4 

...... . 

	

• 	4 
I., 	

S 

le sri Dibakar Barua 	
11292 • 	

1eBhattChff 

2 	
Rh •htO 	 . 	 D0E 

. 	i•.y 	• 
; 

S 	

C 	I 

f i t- 

en 
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J 	rrrrn 
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BARjS1' MCp NIAM Ji1iA'EI) T1 .. (AGOVi 

EAS1E!N' 'I ELECOM REGION 

	

Office of thc 1) (j M Maintejiancc. 	, 
Senap ii Roal, S1 ikhu, Guwajiati.3 1 

	

No DGMfETwoHJE48/pI\U Dated at Guwaliatj thc]th2oo? 	.: 

Th A.G.M. (Adnui.) 
00 the C.GM.M. ETR, 
7..shc(ra Dxs Lane, 

- 12. 

:- Cov, 0  of :ai- - tinie cauat 	 JurL; o Lhi -• 	c Casual 	Oun cOSL1nLpI tflipOrary sa1u 	 I  

No E -34rrSM/2ooj —02150 dt.01 lO2iiOI 

\Vith reference to your letter cited above he particulars of llufollowiiig part - dine casui1 labourers working at different sla!ioI3 LdrEJ'j Guwahatj are :. 
foi;varded herewith for necessa' order for 

CO!iVCn;ioji of full - tiiie casual 1abourci 
subsequent confernierit of ternporajy stUs. The parliculars were not 1iwardcd . 

1 hci duL (0 lIon availability ofDO I ', ktt.3 as 	 in sour 1cLkr under, r'fcten 
hie! oilv 16 oflic Comes to kno'v zI out tile Conversion 

of Jhtl t - 1iijjc J'3Ua1 uur to lull - linie casual labourr5 and co quuit conf,nncnt ofT 	.4
IA  

m-----•- Nnie ofp- - time 	Rtc of.o, 	n 	')u o unirk .'o. 	!;1hourLr 	 daily 	 I en;ie 
'41I 	 2 

LI  
Sri jisu Soi:ar 	4 lm. 	 2... 0. .9. 	• 

Lahiya bas1)r 	3 his. 	 7192 	I 	0 

iut Suldu iegazn 
- 3 Jim 	 T,91 	

j 
I  

. 	i[iv 	. 	•,• 	. 

- 
Sub Dzvis iul Enguicr. (Adnin) 
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F  r 	
UltAIii UnCHAR MCIAM  11Th 

t' o. :' 1) C M/E'If/G \V/E-48/O 1-02/ 	
Dated: 22 April2002. 

T , 

GM (Mtce), ETR 
•Shillong 

Subject: "Conversionof part time casual labour into full time'and regrlai -isatioi thereoff" 

Sir, 

Five part time casual labour, as per names given below, vi:e wo: king as S\Vceper.in vaIous offices of ETR Sub region Assam: - 
I. Sri Chandra Gogoi --- under iTO F/C Jorhat(DEF/C Guwahati)" 

Sri Jasu Sonar 	-- under ITO F/C Dibrugarh (DE F/C Guwaliati) 
Smt Lakhiya Baslor --- under O/o DGM ETR Guwahati 
Suit Sukhi I3egutn 	- under SDE Goalpara(DE Dongaignoti) 

. Maliesh Ilnslbr 	---- under !)l MAY l)ibrut h 

1)01 ft SI, vide Its letter No 269-1089-Si N dated 14 08-98, asked nac of art time 
casual lbours, working in various field units for convcrs;on Into lull tiinecasu,I labouts 
Again BSNL HIQ vide its letter No. 269 94/98-STN-1l/persiV Dated 19-04200j asked to 
furnish details of casual labour working in field units. But name ql1erson at SI No. Ito 4, 
who were working much earlier to August 98(as per detail given in attached ñnflexure) 
could not be Cofl)munjcatcd to DOT HJQ in time, due to lapses at cud of conLrolliiig 
ornçcrs. Hence these four persons (SI I to 4) could not be converted into full time and 

Though name and Service particulars of all above five persons were 
Iorwar(Icd to CGM ETR by SDE(A) of this omcc on 16-01-2002 vide ltterNo. 

DGM/lTRJG11/p48/0j2/:6 hweyer CGM bflce vide letter. No. CGM/ETj/ptirt 
Iiuic/Cl11/3 dated 18-02-02 co!fllnujljcated that their name can not be considered as same 
has not been sent earlier. In view of CGM orncc letter nhelitioiiecl ubove nnD0 

l etter of 
('GM NTR dated 3 1-01-2002, nIl, these hialt time sweepers were I'Clrc:ieliccl. w.e.1 28-02-2002, 

I3SNL II/Q vide leuer V. 2699493STNJ1pCrs1V Dated 2302-2002 has once aaiii nske(1 dctaii olcasuitl labour vorii)g in 
field units oCSNL its Icniiiicler to is letter 

dated 19-04-2001 In pursuance of it a Committee Consisting of Controlling DEs, 
SDA) and AO of this ornce was formed to verify SC'jCC records, payment ails arid to examine Suitability andtfer 	and coiidiii 	for eligibility to convert These part time labours into full tim 	m e The comittee has submitted Its r cpo and has rcconlmencicd that pu sons at SI No I to '3 above miy be considu cd for LOflVcl S;On Ilito lull nnc and 

:

rgutaris[j 	
Person at SI No. 5 Sri Mahesh Baslor, who vs engaged afler 1-8-98 has 

lot been found recommended for conversion into full time casual labour. 

Therefore the case of above four persons from SI no. I to 4 is re-ubinjtted for 
consrderatjoii, to convert them into Cull timc casual labour ari to rcgula 

	m risc the 	rignir.t V10;ffl( J)OSt 
	 . 

Sanjcev Kwn:i .. 	- 

cç31rJI 	 ajiii 	. 	... l)( ;I(Il) I-I It,iiN 	SsItIJ',ti 	 Nil 	 '%%nhIIj.7RII)() 
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BIMRAT SAIICIMR NlGA/. L 1h4IT(:1) 

A 	mt,jq COn1p 	
o Jow 	ii 	jn 

't 	.t.Jir 	Olo V. G.M (M) ETR, GUWAHATI 
(fl - 	' 	&e 	!ta( 	1I-4 	2002 

1. 	TI 	V.E. M/w )kaqak/t 
1a6a(;,1 	a'c 1P. 

2 	T1i 	V. E. M/W n ongaigann. 
 

ct. . 

3.IIie 	V.F .  i/C 
4. 	 A.O. 
s 	P. 

0/0 	P.  	ErR,l( 
( 	(I/' t)., 	/. 

. 	.(AV MNJ G-3. 
 

RjElmqndaryn  0 4 the Comtt 	- 

AT t/t 	
the m em benz o4 rhiz committic. 	

uraitni(1 -Iat 	
o t1i 	

and Althet o/ MY Ita 	
avo idedix adfl6.m (,, P&sipt 

a ction at the tni 	o 	
co1çJ 

0kW 	(IIq 

f1a&) who 	

t 0 Sint LUa Rtida, Pa 	
,1  

tm 0/v MW Sc/ 	(bq Sfc 	
Itaherj C0nU1r1 

toXUA, time caLta[ t.abo 
and 
	n:teo1 cod 	

T.S.M. VC! 	CG O0/-200z/50 d.01102001 	
.{

o Acf 	
(.aPó1tP 	- pa 	trn 	0C( 	

p -Á Mfao  ud&van,oua, 
VE' 
	0 1 0CM, TR, Cit )I6 

and Met 	(1fa6 fiau 	
b°epi 'a.&ccJ 

ncf tnnf.oóf in A1IP1rXIr -A aa 	VUT rette, No. . 16-9 99 	 26 9-13/9? 
sn S[fl d 	

No.76913/99STN 	dated 21-0 8?000 	AQ 
o CR-p SaU 	o 

o / R . N 	.t. 	P.  

11ltce the Con1rnt 	k 	omrnnd4 	oa / 'a 	as dt 	rd in titr  
wh 	 /1 	Ma(tc / 1ca tort. 

o ia 	bae 	ti QO&q /o 	
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m Oi_027000 
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BHARAT SANCHAR NIGAM LIMITED 
EASTERN TELECOM REGION 

Office of S.]). E. Micrwave Mtce 
Goalpara. A.ssarn. 	 . 

Dated at Guwahati 30.5.2001 

7o: - 
SDE Adin,n 
()o the lI)i.rector i\4tce 
FiR. Gwvhati 	 .. 

Sub: - Renort abbul Sukhi Begam: 	 . 	. . 

With reference 10 the report given from this office on 23 January2001 vid letler No 
It is infoi imA 'oil m at 	per i' mnt i uotd available in the office 

-from 1991 so far my knowledge concern the payment is made like 3 hours per day. 	. 

This is for your miormation and neLess U \ action pk is 
Thankingvou.  

A.K.Chaiterjee 
SDE MI\V Mice 

Goalpara, Assarn 

No. SDE/1 IW/GP/Staff 

From: - 
SDE. M/W Mice 
Goalpara. \sstm 

thoca 
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INXURE4t 

bsorption of Casual Lahours 
Surireme Court d:irecti ye Department of Telecom take back all 
Casual Mcoor -  who have been U1PnQed sfter 

In the Supreme Court of mdi 
Civil Oric1inal Jurisdiction. 

Writ Petit ion (C 

Raim opal & ors 	 Petitioners 

-. v e rsus- 

Un icri of md a & ore 	 Respondents 

WIth 

Wri t Pet i t ion Nos 124, 1248 of 1986 17 	177 and 1248 of 
1983.  

Tant SinQh & ore etc etc 
	

Petit:Loners 

•-'versus-- 

Uniop of India & ors 	 . Reapondents 

ORDER 

We have heard counsel for the petitioners 	Though 
a c:ounter affidavit has twen filed no one turns up for the 
Un I cr of India even when we have we i ted for more then 10 
minutes for appearance of counsel f-n r the Union of Indi a 

The rr:incipal all eqation in these petitions under 
rt; 32 of the Consti tution on behalf of the peti t:ioners is 
that, they are work :inq under the Telecom Depar'tment of the 
Union of Ind:i a as Casual Labourers and one of them was in 
emp lpyment for more then four years while the others have 
served foe two or three years Instead of regularising them 
in employment their services have been terminated on 30 th 
SptCmher 1988 It is contended that the principle of the 
dth:ision of this Court in Daily Rated Casual Labour Vs 
Ur1:ich of India & ors 1988 (1) Section (122) squarely 
appli as to the petitioner though that was rendered in case 
of tasual Employees of Posts and Telegraphs Department It 
is also contended by the counsel that the decision rendered 
in that case also relates to the Telecom Departcnent as 
earIier Posts and Telegraphs I:epertment was covering both 
sections and now Telecom has become a separate department 
We find from paragraph 4 of the reported decision that-
comniunicat ion issued to General Managers Telecom have been 
r*frred to which support the stand of the petit ioners 

By the said Judgment this Court said 

4 
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We direct the respondents to prepare a scheme on 
a iat:iona1 basis for absorbing as far possible the casual 
I ahourers who have been continuously working for more than 
one year in the posts and Telecfraphs Department" 

We find the though in paragraph 3 of the writ 
pn it has been asserted by the petitioners that they 
have been working more than one year, the c:ounter affidavit 
does npt dispute that pe titior: No distinction can be drawn 
bet'een the petitioners as a class of employees and those 
who were before this court in the reported decision On 
principles , therefore the benefits of the decision must he 
takbnj to apply to. the petitioners We accordingly direct 
that the respondents shall prepare a scheme on a rational 
basis absorbing as far as practical who have continuously 
worJ:ed for more than one year in the Telecom Deptt and this 
should he done within six months from now. After the scheme 
is formul ated on a rational basis the c. a:tm of the 
pet'tioner's in te rms of the scheme should be worked out The 
writ petitions are also disposed of accordingly. There will 
be nd order astc: casts on account of the facts that the 
respondents counsel has not chosen to appear and contact at 
the time of hearing though they have filed a counter 
affidav it 

Sd!- 	 Sd/.... 

Rarianath Mishra) J. 	 ( K..:Edp Singh) J.  

New elhi 

April 17, 1990 
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CIRLJLIR NO I 
GOVEFU'!MENT OF I ND I (. 

TELECC]NMUN iC1 IONS 

SIN SECTION 

No 269-10/89-BTN 	 New De ih i7 ii ,S9 

The Chief (3eneral Manaqers, Telecom Circles 
MiHI New Delhi/Eombay, Metro DistMadras/ 
Calcutta.  
Heads of all other Administrative Units 

Subject g Casual Labourers (Grant of Temporary Status and 
Regu.larisation) Schemed 

Subsequent to the issue of instruction reçjardinQ 
re1uiarisat ion of casua:i labourers vide this office letter 
No,269-29/87-'STC dated i8, ii 88 a scheme for conferrin 
tenporary status on casual labourers who are currently 
employed and have rendered a continuous service of at least 
one year has been approved by the Telecom Commission 

Is of the scheme are furnished in the Anne>ure 

:[mmed:i. ate action may kindly he taken to confer 
temporary status on a]. I ci ig ibl e casual labourers 	in 
ac:cordance with the above scheme 

In this connection , your kind attention is 
ihvited to letter No270-6/84....5Th' dated 305.85 wherein 
instructions were issued to stop fresh recruitment and 
ethp loment of casual :t abourers for any type of work in 
Tel écom CI rc ies/Ditricts , Casual 1 abourer could he enqaqed 
ater 30,3,85 in projects and Electrification circles only 
for specific works and on c:omp]. et ion of the work the casual 
labourers sct enqaned were required to be retrenr . hed 	These 
instructions were reiterated in DO letters No,270—/84—ST1\1 
dated 22 4 87 and 22 5 87 from member (pors and Secretary of 
the,, Tel ecom Department) respect I vely 	According to the 
idstructions subsequently issued vide this off ice letter 
No 270 /B4-5TN dated 22 	G8 fresh spec ..fic periods in 
Projects and E1ectr:,fication Circles also should not be 
resorted to 

32 	In view of the above instructions normally no 
;asLtal labourers engaged after 30385 would he available 
for consideration for conferring temporary status In the 
unlikely event ç  f there being any case of casual labourers 
nc,aged after 30385 requiring consideration for conferment 
of temporary st;atus Such cases should be referred to the 
Te lccom Commission with re? evant detai is and partac:u.t a.rs 
regarding the action taken against the officer under whose 
authorisat :Lon/ap)rovai the :i rrequ]. ar engagement/non 
'etrenchrnent was resorted to 

j4 



No Casual Labourer who has been recrui ted after 
30 3.85 should be qranted temporary status without spec i tic 
aoiroval from this office 

4. 1 	The scheme final ised in the Annexure has the 
cothcurrence of Member (Finance ) of the Telecom Commission 
Me No cv.::/73/95 dated 27989. 

5 	 Necessary 	instruct ions 	for 	e>pedi tious 
implementation of the scheme may kindly he issued and 
pa'ment for arrears, of wages relating to the period from, 
I I089 arranged before 31 1289O 

/ 

/ 

Sl.STANT DIRECTOR GENERAL (STN 

Copy to 	 / 

S. to MDS W.  

P. S to Chai rrnan Commission 

Member (8) / Adviser (HRD) GM ( IR ) for information 
MC/SEA/'rE •II/iPS/Adfnr-. :/csE/PAT/spB-I/sR Secs. 

Al 1 recognised Un :. one/Ascot: iat ions/Federations. 

sd/ 

ASS I STANT DI RECTOR GENE:RAL (SIN) 

pr. 

7 



ANNEXURE: 

No. 2e9•-13/99-STN--]: i 
Government of mdi. a 

Department of Tel ecommun icat ions 
Sanch ar Dii awan 
STN"ii Section 

New Del h :i. 

Dated 1.9.99. 

0 

All Chief General Managers Telecom Circles 
AU Chef beneral Managers lelephones Distrct 
Al I Heads of other Administrative Offices 
All the IFAs in Telecom. Ci rcles/D:istricts and 
other Adrninistrati ye Units 

Regu.L arisat ion/grant of temporary status to Casual 
Labourers, ...ardinc. 

S :& r 

I am directed to refer to letter No.269-4/93-STN"1 I 
dted 12.2 99 circulated with letter No. 269-i 3/99--SIN-I I 
dated 12.299 on the subject mentioned above. 

In the above referred letter this office has conveyed 
approval on the two items, one is grant of temporary status 
to the Casual Labourers eligible as on 1.8,98 and another on 
regularisation of Casual Labourers with temporary status who 
are ci igibie as on 31.3.97. Some doubts have been raised 
reQardinçj date of egffect of these decision. It is therefore 
clarified that in case of grant of temporary status to the 
Ca3ual Labourers 	the order dated 12.2.99 will be effected 

f 	the date of issue of [.j. is order and in case of 
reçjuiarisation to the temporary status Maadoors eligible as 
cn 3i.3.97 this order will be effected we.f. 1.497. 

Yours faithfully 

(HARDAS SINGH) 
ASS ISTANT DIRECTOR GENERAL (SIN) 

Al I r'ec:oon i sed Unions/Fed arat ions/Associations. 

(HARDAS SINGH) 
ASSISTANT DIRECTOR GENERAL (STN) 

22 
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Qxvahatl Reach  

T 	 pIBuwAL: 

GUAHATI BEI'TCH 	GUWAHATI 

O.A. NO. 91 OF 2003 

Shri U.. Mahato & 2 Org. 

.... Applicants. 
- Vs - 

Union of India & Ors. 

I S... e spon 

-And- 
 
- 

In the matter of : 

1JJritten Statement submitted by 

the respondents. 

The humble = respondents beg to submit the para-wise 

ritten statement as follog 

That with regard to the statement made in para. 4.1, 

f the application the respondents beg to state that the appli-

ant No.1, Sri U. Mahato was engaged occasionally for driving the 

chicle under D.]. Microwave, Gu.wahati during leave period of 

egular Driver prior to 5th March 1997. He was disengaged on 

.3.1997. 

Applicant No.2, Smt. Itakhiya Basfor and Applicant 

o.3, Smt • Suithi Begani were working as part-Time Casual Vorkers 

fly. Thus, all three applicants are not covered under the 

cheine of regularization of tll-Time Casual Labourer. 
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2. 	 That with regard to para 4.2, of the application 

the respondents beg to offer no comments. 

3,. 	 That with regard to the statement made in para 4.3, 

O,f the application the respondents beg to state that the applicant 

No.1 is not working at p re sent • He was In it Ia iiy engaged on 

10.5.95 and not In 1993 whIch was shown by mistake by the then 

D.J. Microwave Guwahati. He was disengaged on 5.3.97. The report 

of D.3. Microwave, Guwahati is enclosed as Annexure-'l.. 

Applicant No.2, 3mt. LaIiiya Basfor was engaged 
I. 

as partTime worker on 1.7.92 and disengaged on 28.2.2002. Her 

cse was forwarded to competent authority for conversion to Bill-

Time Casual A1orker. 

Applicant No.3 9  $mt. Suithi Begam was engaged on 

1.5.91 and disengaged on 28.2.2002. Her case was also forwarded 

to the Competent Authority for conversion into Pull1ime Casual 

Vorker 

40 	 That with regard to the statement made in para 4.4, 

of the application the respondents beg to state that the applicant 

No.1 was engaged for short periods during the leave period of 

regular driver. Applicants No. 2 and 3 were part-time Casual 

yorkers. Thile of "Regularlsation of Bill-Time Casual Workers" 

is not applicable to them. 

5. 	 That with regard to the statement made in Para 4.59 

of the application the respondents beg to state that same as In 

para 4.4 above. 
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6. 	 That with regard to the statement made In pam 4.6 9  

of the application the respondents beg to state that no initiative 

was taken in respect of applicant no.1 as he is not eligible as 

per rules. 

Initiative was taken by Respondent No .4 for conversion 

to all-Time Casual Workers in respect of Applicant No • 2 and 3. 

:fl case was sent to Competent Authority for consideration and 

decision. Decision awaited. 

No decision has been taken to create 164 posts. 

None of the above applicants is working at present. 

7 • 	 That with regard to the statement made in paraI 

of the application the respondents beg to state that there is 

no intention of violation of Article 14 and 16 of the Constitution 

of India. 

B. 	 That with regard to the statement made in para2 	- 

of the application the respondents beg to state that none of 

the applicants are Bill-Time Casual Workers. 'Rule of "'Regulari-

sat ion of Bill -T line Ca sua 1 lab ou re rs" is not app 1 icab le. 

9. 	 That with regard to the statement made in para 5.3, 

of the application the respondents beg to state that relevant 

ca se s as per ra le a were looked into and no d iso riininat ion is 

made to the applicants. There is no intention of violation of 

Articles 14 and 16 of Indian Constitution. 
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10. 	 That with regard to the statement made in para 5.49 

of the application the respondents beg to state that as none 

of the applicants are 1tll-Time Casual Worker, they are not 

covered under the "egularisation of \ill-Time Casual l4iorker 

Scheme". Thus the question of applicants being deprived of 

legitimate benefits does not arise. 

ii • 	 That with regard to the statement made in para 5.5, 

of the application the respondents beg to state that all relevant 

rec ord s/documents have been examined by the re spon dent s and 

accordingly action taken as per rules. 

That with regard to the statement made in para 5.6, 

of the application the respondents beg to state that the applicants 

are not eligible for "Regularisation of 1\.11-Time Casual yorkers" 

as they were Parbime Casual Workers. 

That with regard to the statement made in para 5.79 

of the application the respondents beg to state that no applicant 

ful fil the criteria of the judgement and order dated 31 .08.99 

given by the Hon'ble CAT, Guwahati Bench. 

That with regard to the statement made In para 5.8, 

of the application the respondents beg to state that action 

taken is in order in respect of Applicants No. 2 and 3. 

That with regard to para 6 and 7, of the application 

the respondents beg to offer no comments. 
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That with regard to the statement made in para 8.1, 

of the application the respondents beg to state that benefits 

of the scheme can not be extended to the applicants as they are 

not eligible as per rules. 

That with regard to the statement made in para 8.2, 

of the application the respondents beg to state that engagement 

of Jily Tated Mazdoors is completely stopped as there is no 

vacant post as on date. 

That with regard to the statement made in para 8.3, 

of the application the respondents beg to state that applicant 

No .1 is not eligible for conversion to Full-Time Casual Iorker. 

Cases for Applicant No • 2 & 3 had been recommended and forwarded 

to Competent Authority for decision. 

That with regard to para 8.4 and 8.5, of the 

application the respondents beg to offer no comments. 

That with regard to the statement made in para 9, 

of the application the respondents beg to state that there is 

no vacancy of ]ily Rated Mazdoors • Hence question of filling 

up of vacancy does not arise. 

All the applicants had already been disengaged at 

different dates. Hence question of ccrntinuance of their services 

does not arise at present. 

Verification........ • S 
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I Shri 	à(n&on 	t1 	
, presently 

orking as 	 w) /sNLI Gu' 
, being duly 

utborised and competent to sin this verification, do hereby 

o1enin1y affirm and state that the statements made in para \ 

Por, 2- 0 	 are true to my 1owledge and belief 

d those made in. para 	9ora o being matter of records, 

e true to my information derived therefrom and the rest are 

ble submission before this Hon'ble Tribunal. I have not 

ppressed any material fact. 

And I sign this verification on this 	.th day of 

2003 at Guiwahati. 

orient. 

	

., 	
flp#Q. 	. 	 ( Mtce.) 

Eastern Telecom Region 
Senapati Road, Shilpu1hui 

BSNL, Guwuhati-781003 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT I BENCH' 

O .A.No9i/2ø3 

Uimesh Mahato & Ors 

-VS 

Union of India & Ors 

REJOINDER FILED BY THE APPLICANTS AGAINST WRITTEN STATEMENT 

A. That the applicants have receivoda copy of the 

Written Statement and have gone through the same Save and 

except the statements which are specifically admitted herein 

below rests may be treated as total denial The statements 

which are not borne on records are also denied and the 

responc:Jents are put to strctest proof thereof.  

2 	 That 	with regard to the statement made 	in 

paragraph 1 of the Written Statement the applicants which 

denying the contentions made therein beg to state that the 

applicant no1 Umesh Mahato was engaged on 31093 and has 

been working under the Respondents as Casual Motor On ver 

It is very clear from the order dated 151096 (Annexure--1 

to the OA that except two Casual Motor Driver no Casual 

Labour are working continuously in the said Division and the 

name of the continuously working Motor Drivers are (1) Sri 

Dihakar Barua and (2) Sri Umesh Mahato (Applicant No1) 
15 
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ppiicant No..2 Smt. Lakhiya Basfore has been 

working since 1 79i as casual worker under Deputy General 

Manager Maintenance,, ETR Guwahati and she has been working 

upto the satisfaction of all concern. 

1pplicant No3 Smti Sukhi Begum has been working 

since 1.591 as Casual Worker under Divisional Engineer, 

Microwave, Eongaigaon In case of Applicant No 2 & 3 the 

process for conversion from part time to full time Casual 

Worker and subsequent for grant of 1511 has already been 

started by the respondent as per the communication dated 

22400 (Annexure 2 to the OA) 

That 	with regard to the statement made 	in 

paragraph 2 of the Written Statement the applicants offer no 

comment on it 

4 	That with regard to the statement made in para 3 

	

of the Written Statement the appilcants while denying the 	• 

contentions made therein beg to state that the statements in 

this paragraph have been made without supporting any record 

and if that was a mistake by the then D.E. Microwave 

Gwahati could have been corrected subsequently Applicant 

No1 is still continuously in the same capacity of Casual 

Motor Driver. 

So far as applicant No2 and 3 are concerned the 

Repondents themselves have admitted the fact that they were 

enac.jed on 1792 and I p5.92 respectively and they are 

eligible from grant of temporary status because they 

fulfill all required qualificatial for the same0 
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That 	with 	regard 	to 	the 	statement 	made 	in 

paragraph 4 of the Written Statement the applicants deny the 

contentions made 	therein 	and 	while 	reiterating 	and 

reaffirming the statements made above as well 	as in the 	O 

beg to state that applicant No 1 was engaged as Casual Motor 

Driver and he has been working in the said capacity 	driving 

various vehicle as directed by the Respondents authority 	to 

substantiate the 	claim of the applicant No1 	despite 	his 

heat 	effort he could not collect all 	the records 	but 	the 

photocopy 	of log hook only for the year 199 	and 	in 	that 

.part.icular years only he completed more than 290 days 	That 

is 	why 	the applicant have already filed M.P.before 	this 

Honhle 	Court 	for a direction towards the 	respondents 	to 

produced all relevant records at the time of hearing of this 

case. 

As admitted by. the respondents that the case of 

the applicant no2 and 3 have already been placed before the 

competent authority for conversion into full time Casual 

Worker. As per the letter dated 1612002 Respondents had 

taken necessary steps for conversion of full time casual 

labourers and subsequent con ferrant of Temporary Status The 

particulars were not forwarded earl ier due to non 

availability of D0Ts letter as cited bearing NoNE-

34/TSM/2001-02/50 dated 1102001 by which only the. Office 

of the Maintenance came to know about the conversion 

of part—time casual labour to full time casual labourers and 

consequent conferment of T.S.M.  

17 
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The applicants pray before 	this 

Hon b 1 e I r i bun a 1 to cii r e c t the 

respondents to produced the letter 

dated 1 i0$00i at the time of 

hearing of this cased 

6. 	 That 	with regard to the statement made 	in 

par'agraph 5 of the Written Statement the applicants offer no 

comment on it 

7 	 That 	with regard to the statement made 	in 

paragraph 6 of the Written Statement the applicants while 

reiterating and reaffirminq the statement made above as well 

as in the OA beg to state all the applicants are eligible 

for grant of Temporary Status as per the Apex Court's 

judgment and the scheme meant for regularisation of the 

Casual Worker and subsequent clarification issued by the 

Respondent time to tirne 

8. 	 That 	with regard to the statement made 	in 

paragraph 7, 8, 9 & 10 of the Written Statement the 

applicants while denying the contentions made therein beg to 

state that while similarly situated persons are given some 

benefit denying others than it is a clean violation of 

Article 14 and 16 of the Constitution of India Since all 

the applicants fulfill the criteria laid down in the Apex 

Court judgment as well as the scheme prepared by the 

Respondents and pursuant to the orders passed by the 

Respondents subsequently, they are eligible for grant of 

Temporary Status 

18 
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9. 	 That 	with regard to the statement made 	in 

paragraph 11 12 & 13 of the Written Statement the 

applicants while denying the contention made therein beg to 

state that the applicants fulfill the requisite 

qualification for grant of temporary status since they have 

been completed more than 240 days in a year since their 

appointment.. Observing various irregularities in examining 

the records of casual labours this Hon 'ble Tribunal Court 

was pleased to direct the respondents to constitute a 

rsponsible ver'ification committee and to scrutinLQ the 

records of all the casual lahaurers again and to pass a 

speaking order in case of each casual labourers 

A copy of the judgment and order' 

dated 3902 is annexed herewith and 

marked as Annexure-1 

i3 	 That 	with regard to the statement made 	in 

paragraph 14 of the Written Statement since the Respondents 

have admitted the fact applicants beg to offer no comment on 

it 

That 	with regard to the statement made 	in 

paragraph 15 al the Written Statement the applicants beg to 

ffer no comment on it 

12 	That 	with regard to the statement made 	in 

paragraph 16 7  17, 13, 19 & 20 of the Wri, tten Statement the 

applicants while denyir g the contentions made therein beg to 

reiterate and reaffirm the statements made, above 'as well as 

in the DA. 
19 
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VERIFICT,(ON 

I, Shri Umesh Mahato, s/ri I Mahato, aged about 30 

i'kincj as Casual Worker (Driver), 	in the  
years, 	at present wo  

ffice of the Divisional Engineer, Microwave, (3uwahati do hereby 

verify 	and state that the statements made in 
	paracjraphs 

are true to my knawlede 

and 	those 	made 	in 	paragraphs 

are true to my legal advice and i have not 

suppressed any material facts.. I am also duly authorised by the 

.other applicants to sign this verification on their behalf.  

And I sign this verification on this the ISI*kday of 

2004 

jtvVEM 	t'.kVV 

k 

10 
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